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On the prayer of counsel for the 

parties case is aajournod till. 30-10-98 

for hearing. 

M er 	 Vice- hatrrnan 

The alleged contemner is not 

present today. Mr G. Sarma, learned 

Addi. C.G.S.C. prays for two weeks 

adjournment for personal appearance of 

the alleged contemner. Prayer allowed. 

List it on 24.11.98. 

I Member 	 Vice-Chairman 

H 	The alleged conternner Sri K.Padma- 

navan is personally present before this H 

Tribunal. Reply to the show cause has 

also been filed. We are satisfied that 
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24.11 .98 he has no intention to disobey, the order. 

In his reply he has stated that he 

possesses high respect to the Tibunal' 

and bec'ue'his'rdsfortune situation 

turns that way. Considering his rply 

we feel that no purpose will.'beserved 

by proceeding with the contern1peti-. 

tion. Accordingly the coriE.empt petition 

is closed. 
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That your humble alleged contemner begs to 

state that an official of circle office conversant witb. 

the case was deputed to T/Dirugar and T1/Jorhat office 

on 1 .7.98 to discover and collect te official records 

connecting with the Departmental. Confirmation Examinations 

be1d. during 1960-66. Insite of vigourous searcb at 

both offices the required records could not be traced. 

That your humble alleged contemner beg; to state 

• 

	

	that the Asstt.Direc °tor Telecom(Legal) Circle Office 

personally vimited the office of the Chief General Manager ,  

Telecom.,ShilLong and conducted a search. operation to 

locate the required. records but failed to trace out the 

X'eco rds. 

6. 	That in such a situation there are no nteriaIs 

of committing offence of contempt of Court and same may,  

kindly be dropped. 

'7. 	That inspite of the positionexplained above, 

if this ffon'ble is satisfiedtoh.old that offence has 

been committed, the alleged contemner seeks for unconditional 

apqrlogy ,  and some may be granted. 

80- 	That the alleged contemner possesses highest 

respect towards judiciary and it is his misforttme to 

receive a notice of contempt from:, this ffon.'le Tribunal. 
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9.. 	That this is 'a fit case where the contempt prce:ding 
may be clóseL 

C 

10. 	That causes are shown bonafide and' 	the interest 

ofi justice.. 
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.VERIFI.CAT.XOR 

T,Shri K.Padmanan,, son.. of' 	\ 

aged 	4 years,, presently Gt General Manager 

Telecom.. Kraia Circle do hereby soiemny affirm and 

declare as follows :- 

1 6 . 	That I am the alleged contemner in' this contempt 

proceeding 'and as such I am. well. acquainted, with the facts 

and circurnstances of the case.. 	. 

2.. 	That the cnten.,ts made in parag;raph 1 3 
are true to my knowledge and thos made in.. paragraphs. L 

are derived from records which I onsid.er to be true 

and rest. being, legal advice and submissions I sign this 

Verification at. Guwahati. on. LJJL day. of Nbveniber,1998.. 
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